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SURI SUBRAMANIAN SWAMY: Are 

you going to just dump the Tamils of Sri 
Lanka and   ... (Interruptions) 

MR. CHAIRMAN: Mease sit down. Lei 
the proceedings be carried on. 

 
THE  LEADER  OF     THE     OPPOSL 

TION   (SHRI P. SHIV SHANKER):  Mr. 
Chairman, Sirj I would only make one 
submission. The honourable Member Has 
said that and I have heard it unless he goes 
to the extent of denying it. The Members on 
the other side should no; forget that they are 
sitting on the Treasury Benches and they 
have to exercise more restraint .... 

MR.   CHAIRMAN;   If  he  has  said   
it, 1 will expunge it. 

SHRI P. SHIV SHANKER: They should 
not indulge in this kind of expressions. They 
should  exercise  mOTe restraint. 

MR. CHAIRMAN: Everybody has to 
exercise restraint If there) is any unparlia-
mentary word; T will expunge it; 

 
[THE  DEPUTY  CHAIRMAN     in  the 

Chair] 

Non-implementation     of   the      Bacbawal 
wage Board Award 

SHRI KAPIL VERMA (Uttar Pradesh): 
Madam, I wish to bring to the notice of the 
House a matter of urgent public importance. 
As you know^ there is great unrest among 
journalist and non-journalist employees of 
newspapers about the non-implementation of 
the Bachawat Wage Board Award. You must 
have read in the newspapers that there is a 
threat lo industrial peace in various 
newspapers. Only a handful of newspapers 
have so far implemented this award for 
which journalists have been fighting for 
years and years and the award has also come 
after labour of three or four years. In the 
capital, in Delhi, only two newspapers, the 
Hindustan Times and the National Herald 
have implemented it and so many olher 
newspapers have not implemented if. The 
Indian Express which has a large number of 
editions in various parts of the country has 
not implemented it. It has been talking of 
freedom of press but il has  been  exploiting,   
oppressing  and  SUP" 
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pressing the entire journalist community. It 
has declared a lockout and it has refused to 
accept the just demands of the journalists for 
correct classification of the newspapers. It is 
trying to give one class below that to which 
they are legally entitled. This lockout has 
caused great concern among the journalists all 
over the country. I would request the Labour 
Minister to intervene immediately and get the 
lockout lifted and to see that the demands of 
the journalists in the Indian Express are met. 
Madam, the house rent allowance and the 
CCA which were to be paid to the journalists 
under Bachawat report are still being paid at 
old rates or are not being paid at all. 
Objections were invited to the Government 
proposals and the objections or reactions or 
replies of the employee's have come but the 
Government has n°t yet announced its 
decision. I request the Government to 
announce its decision before the current 
Session ends. 

Secondly, I would also request the Gov-
ernment to appoint an experts' group which it 
had promised in its press notification to look 
into the other allowances such as LTA, 
medical etc,. So for.; though many months 
have passed by, this has not been done. The 
Government also should appoint immediately 
a monitoring group t0 ensure that the 
Committee's award is implemented in all parts 
of the country. Technically it is the 
responsibility of the State Governments. But 
the Central Government must issue necessary 
instructions. The' former Labour Minister had 
promised that the Government would be 
writing to the Chief Ministers of the various 
States. I hope that they will do it immediately. 
I hope the Government make a statement on 
this before this Session ends. a statement on 
the entire situation, on what measures they 
have taken to bring relief to the journalists, 
whether steps are being taken to get the 
committee's award implemented and what 
steps they are taking- to get the lockout, the 
illegal lock-out, in the "Indian Express" lifted. 

THE DEPUTY CHAIRMAN: Yes, Mr. 
Kulkarni, 

SHRI   JAGESH   DESAI     (Maharash-
tra): Madam, I want to say something. 

THE DEPUTY CHAIRMAN; just a 
minute. I have called Mr. Kulkarni, 

SHRI SUBRAMANIAN SWAMY; 
Madam, you allow me alo. 

THE DEPUTY CHAIRMAN; Yes, Mr. 
Kulkarni. 

SHRI A. G. KULKARNI (Maharashtra): 
Madam Deputy Chairman, I am supporting 
my colleague, Mr. Kapil Verma, on the non-
implementation of the Bachawat Cornmittee 
award. 

Madam, the journalists and non-journalists 
as a class, belonging to this profession have 
suffered for a very very long time and now the 
Bachawat Cornmittee Report has given them 
certain facilities and certain basic things 
which need to be given to them and 'the award 
needs to be implemented immediately. I am 
also one with him on this that those wh0 have 
implemented it have to be complimented, but 
with regard t0 those who have not 
implemented, I am sorry to say-they might be 
our good friends—that in the implementation 
of a particular award, it is not proper that 
newspapers, national newspapers, like the 
"Indian Express", etc. should go to the extent 
of declaring a lock-out, I can understand that 
there might be some difficulties. I am not a 
Pressman aad they might be having their 
papers printed from various places and so, 
there might be some' difficulties. But declaring 
a lockout is denying truth to the people. The 
"Indian Express" has all along been adver-
tising about publishing truth to the people and 
I would like to tell the proprietors of 

, the "Indian Express" that declaration of a lock-
out is not theproper solution. They can go to 
the courts if they want. But why make the 
journalists and non-journalists suffer. I do not 
know whether the "Times of India 

j    has implemented it or not implemented it 
j     ....  (Interrputidns). 

SOME HON.  MEMBERS:  They  have j    
not implemented.... (Interruptions) 

SHRI  ATAL     BIHARI     VAJPAYEE 
(Madhya Pradesh): Not fully. 

SHRI A. G. KULKARNI: With regard t0 
the "Times of India", the "Indian Express", 
etc. the national newspapers and even small 
groups      of newspapers, 
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[Shri A. G. Kulkarni] 
which have not implemented the Bachawat 
Government, which says that it is an open 
Governmente Government which says that it 
stands for truth, honesty, etc., to se^ that they 
implement it. Be honest to yourself.... 
(Interruptions). 

 
SHRI A. G. KULKARNI: Mr. Kaldate, 

why   are   you   quarrelling   with   the   lady 
Members... (Interruptions) 

SHRI V. GOPALSAMY (Tamil Nadu): It 
is your prerogative. 

SHRI A. G. KULKARNI: Madam Deputy 
Chairman, I was saying that it is the bounden 
duty of this Government which has now taken 
over to see that the Bachawat Cornmittee 
Report and Award are implemented. I would 
request, through you, the Leader of the House 
to talk to the proper person and make some an-
nouncement today. The lock-out means 
shutting truth and news to the people. The 
Times of India has still not done it ■The 
Indian Express has declared a lockout. Many 
newspapers have not done it. A review should 
be made. It is the duty 

of this new Government to protect the 
journalists and non-journalists who are 
affected by non-implementation of this 
Bachawat Cornmittee Award. 

 
(Interruptions) 

SHRI DIPEN GHOSH: We request the 
Labour Minister to take it up. 

(Interruptions) 

SHRI  A.  G.     KULKARNI:     Let the 
Leader of the House make a    statement. 

SHRI SUBRAMANIAN SWAMY-. Let 
the Government make a statement to help the 
journalists who worked overtime to get them 
into power. 

SHRl VISHWA BANDHU GUPTA 
(Delhi): Madam, you have to look to the left  
also. 

THE DEPUTY CHAIRMAN; When there 
is more noise on the right, I will have to look 
to that side. 

SHRI VISHWA BANDHU GUPTA: We 
don't want to make noise. We want to make a 
point, Madam. In a situation like this and for 
implementation of the Award, industrial 
Strike should be put an end to as quickly as 
possible and some amicable solution should 
be found The Government should make a 
statement on it and try to see that something is 
done. Even in Madras Mr.  Karunanidhi    is 
threatening 
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the PTI people. Madam, I hope that you are 
aware of this situation. This threatening 
should be condemned thoroughly. No-body 
not even a Chief Minister, has a right to 
threaten the PTI or other correspondents to 
stop the service and try to have them to a 
particular line If it is an open Government, we 
have to go in that direction. 

Interruptions) 
SHRI    V. GOPALSAMY:    What   Mr. 

Vishwa Bandhu Gupta said is totally untrue. It    
is a    mischeivous    propaganda done by vested 
inttrests. 

(Interruptions) 

SHRI    S. VIDUTHALAI      VIRUMBI 
(Tamil Nadu): Madam, the hon. Member is 
making a wrong statement. The Government 
of Tamil Nadu has already denied that 
statement. 

(Interruptions) 

THE DEPUTY CHAIRMAN; Please take 
your seat. The hon. Minister of Labour is here 
and the Leader of the House is here. The 
Government has hard everybody's concern. 
The matter was raised in the previous session 
also and the Minister of Labour reacted. I am 
sure the Government will take action on it. 

SHRI KAPIL VERMA: The Labour 
Minister is here. He must tell us what he is 
going to do about it. 

SHRI DIPEN GHOSH; We will request 
the Labour Minister to take it up. 

 

 
THE DEPUTY CHAIRMAN: I am not 

permitting any debate. Mr. Gopalsamy, now 
you are on the right side. Please have some 
restraint. On the popular demand of the whole 
House, the Minister has responded. He will 
come back and let you know. Now, Shri 
Surendra Singh Thakur. ... 

 

VIOLENT DEMONSTRATION DURING 
INDIA-PAKISTAN    CRICKET MATCH 
IN KARACHI 




